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directly from India, not through the 
cease-ftre line out directly, and whe-
ther the Government have taken Or 
are taking sufficient precautionary 
measures in respect of certain shady 
elements, collaborators with Pakistan, 
going through India, in the light of 
these developments. 

Shrl Nuda: It is among their du-
ties to do that, and as I said before, 
I cannot give any manner of assurace 
that the things are gOing to be abso-
lutely quiet. It depend. upon the 
situation. There may be difficulties. 
W. may have to face troubles. We 
have to strengthen ourselves and pre. 
pare ourselves to deal with them as 
effectively as possible (InteTTUption). 

17.:12 hro. 

RE: BUSINESS OF THE HOUSE 

Tbe Miaiater of Bome Hain (ShrI 
Nanda): Now, I do not know whe-
ther there will be time for the Bill 
that We want to proceed with. 

Mr. Speaker: And then. Members 
were anxious to know something 
about it-the rumour that they heard 
this morning, 

Shrl Bari Vishnu Kamath (Hoshan-
gabad): We heard this morning in 
the Iobbie~ about some assault on 
some-not the hon, Minister, thank 
God-guard, on one of his guards, the 
gunman as hE" is called. I do not know 
why the Minister should have a gun-
man by his side, It was an assault 
On the gunman. He is lying sE'riously 
injured in Ihe hospital. Would the 
Government throw some light on this 
matter? I do not know why they are 
oilenl. (/nteTTUpnon). Is the Home 
Minister unwilling? 
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Now, we had two I.alf-an-hour dis-
cussions. The Government is very an-
xious that the Delhi AdministraUon 
Bill should be seen through, because 
it is very important. Probably they 
have persuaded aU the Members who 
had sponsored thoae half-hour discus-
sions, and they have agreed, I am told, 
that they will have it during the next 
session. Of course they will have to 
give fresh notice, and then they would 
be taken up. Now, we might pro-
eeed with the Delhi Administration 
Bill. Shri Madhu Limaye (Interrup-
tion). 

There were three hours allolted; 
2 hours and 10 minutes have been 
taken. Only 50 minutes remain. 

Shri Harl Vishnu KamaUt: How 
can we rush through the umendmenls? 
We will have to take a few hours 
more. Not kss than two hours. 
(Interruption) . 

Mr. Speaker; Order ord«·r. We a J'C 

not stopping anything. 

Shrl B. N. Mukerjee (Calcutta Cen-
trail: The House wanted to adjourn 
today; but if the Hou ... wish", to push 
through this mBtter, alld the Mini.ter 
is perhaps anxious to have it through 
now, well, there is no time for it, and 
I cannot understand how this could 
be done .... (Interruption) . 

Shri Bade (Khargone): Sir, the 
whole procedure is out of order. 

Mr. Speaker: TherE' is no lurpri:..e 
in this. The Bill is on the Agenda. 
We bave been dealing wi~h it. It j • 
partly disc~. The two Half-hour 
discuuiona must have tak£'n one hour. 
If thoae hon. Members have agreed 
not to press their right to taJte up 
those diSCUSSions, we ean proct>ed with 
thia. 
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Shri Bbagwat Jba.bad (Bhagal-
pur): Sir. there i. nothing uhusual in 
the procedure adopted. Since the 
Delhi Adiminstration Bill is an impor-
tant Bill We have a&1'eed to that being 
taken up. We only want that we 
should be given a chance in the next 
session to raise our discusion. 

Sbrt Surendranath Dwlvedy (Ken-
drapara): Sir, if they are really an-
xious that this should be passed, we 
may meet tomorrow. 

Shrl Hart Vishnu Kamatb: Under 
Rule 15 you can decide. Rule 15 em-
powers you. They cannot dictate to 
you. They can have it either in the 
next session or tomorrow. 

Mr. Speak .... : If the Government is 
anxious that this must be passed in 
this session. hon. Members say thot 
We may meet tomorrow. 

8bri p. Venkatasabbalab (Adonil: 
Sir, it ~hould be taken up and con-
cluded today. 

Mr. Speaker: What is the .. 'action 
of the Government? 

Sbrl Nanda: Sir. we shall see It 
"hrough tomorrow. 

Sbrl Tyagl (Dehradun): Then let 
us adjourn now. 

Shrl Bar! Vishnu Kamatb: Then 
tomorrow we can take up the mothJn 

relating to the Rules committee and 
also the other motion standin, in my 
name. 

Mr. Speaker: The work that is in 
hand is the discussion On the report 
of the Rules Committee, 

Sbrl T,.agi: There will be no ques-
tions tomorrow. 

Mr. 8peaker: There was some op-
position from the Congress side. Thcy 
do not want to sit. Therefore, let me 
know whether the Government has 
decided that we sit tomorrow to pas. 
thiB, 

8brl NaRda: We shall sit tomorrow 
and finish it. 

Sbri Tyagl: So, we can adjourn 
now. We have to utilise the time 
tomorow with the items left over. 

Mr. Speaker: The business that is 
on today'. Order Paper aDd haa not 
been finished will be taken up tomor-
row. We may adjourn now and meet 
again at 11.00 tomOl'row. 

1U. brI. 

The Lok Sabh4 then Cld;ouTned till 
Elnen of the Clock on Wedn .. doll. 
Mall, 18, 1966/Vaisakha 28, l811S 
(Saka). 




